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By this }aViéd application, the petitioner Drave
for the review of the order passed in the order sheet of
OA No.’ZBQl-fQ. an  17.09.972. The spplicant was meard  in
mr«m The applicant praved that he wants to press only
reliel number (;1), (b). (@) and (f) only of para 8 of the
OM. mﬁ;uﬁh@r contended that he does not want to press
mhaf numher  B8(c) ard (6'} of the OA. Consequently, bhe
was heard oﬁ~ adnission and notice was di rected to be

jsauéd to the respondents for 13.11.92.

In this RA, he contends in para 3 of the petition
that he did not mefe such a statement at the time of
hearing before the Bench. He has also filed an affidavit

supporting the RA,
PR




poritioner is making 2 false statement on  oath.
His praver wes clearly recorded in the ordershest in his

PIRSEnce .

It was a statement. of the petitioner at the har
wmmm«; recorded  in  the ordersheet. Hance, there
a:;{mars y(\ no valid reasons to review the sa8id  order
passed on  17.09.92. The RA is l::x;n;eft of any merit.

Harkse, 1t 1s dismissed. .
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